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N TH CNThAL ?I]IN1TRXrIvk fiR IBUNAL 

ATN A. BE NCH, £ATNA. 

CA, No, 20 of 1996 

Ram 1<ishire Das, sn .f Late Bjdhu  Rem,  Clerk 
No. 832317 • Pay Acc sunt s Off ice tC. R. s,), B. R. C,, 
Denapur. 	 ,... 	 Applicant. 

- Ws•  W. 

The Unj.n if India &Cr s. 	•..,, 	RespiAerxts, 

Ciunsel for the applicant : Shrl. No  }çSr ivasteva, 

C•unsel for the resp.ndents : Shrj G.Içkjarwal, C•  

C OR AM. 

H.nble ?. Justice B.N.5jrh Neelam, Vice-Chajrmat 
I4on'ble Mr, L.R.IçPrasad, Memir(irnjistratjve) 

52/28.11. 2002 	 0 R. D E R ( Dict ated in C.urt ) 

	

yMr .Justic eN .5 inqNeelam V, 	: 

The matter  is  called .t. Bsth sides lawyers 

are present. This CA,  is  s•  filed by Shri Ram 1cjshe 

Das seeking relief /relief s as detailed in pare 8 of this 

0. A. is det a I led be low sqW  

That this H.n'ble 1ibunal may dject the 

resprent n•,l to 3 to st.p the payment of Rs.1000/-

S. One th.usa  •nly) t•the respendent ns.4, thia 

Devi from the salary of the applicant. 

That the respondents ns. 1 to 3 may be directed 

to make payment of full salary of applicant t. him. 

2. 	Ch behalf .f the applicant, the learned 

c.urSel f the applicant has suhnitteE that as a matter 

of f act deduct ion of Rs • 100 0/ fr .m the salary of the 

applicant was si made during the peri.d from N.vemr 

1993 to January 1996 and the said •rr Was s• passed 

by thedepartmert f giving maintenance t. the Respon 

dent no.4., Smt. Uma Devi , wife of the applicant. 
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2 	 O.A N•,20 of 1996 

The .ral submiss un io made by the applicant that th.ujh 

the d&scti.n from the salary if the applicant is st.pped 

from February 11996 and a separate maintenance case is 

also pending si filed by the Resp.ndent Ni,4 bef ire tt 

c.mpetert c•urt but for the rec.very si made in between 

the peri.d N.vember 193 t. January 1996k  a directi.n 

rather be givent. the c.ncerned respendentS fir the 

rec.very .f the same, Th.ugh admittedly*  such specific 

prayer has net been made in the lit 	so s.ught 

as detailed abive. 

On behalf if the .fficial resp.tderts, Shrj 

G.IcAgarWal. 14, 1C has submitted that since no specific 
prayer fir rec.very if payrrerL .f maintenance .f Rs.1I00/'. 
ar the same has been st.pped frem February 1996, this 

app lic at in Si f i led has bec aie infr *t u•uS and a fly •rder 

reed net be passed in this regard. 

After hearing the learned c•unsel fir the 

parties we have carefully gine th$.ugh the relief/reliefs 

Si Siught for by the applicant. We als.fin& that no 

specific relief has been s.ught whi3e filing this O.A. 

fir rec.very of the am.unt si deducted •nt if the salary 

of the applicant paid to the Resp.nnt No.4 fir the 

peri.d N.vember 993 to January 1596, theref.re  no .rder 

in t)js regard 	need . be passed. The appliCan hdwe'ver, 
(1t shaI beat liberty as ts file tepreSe ntati in bef.re  te 

c.ncern2ed respinntS claiming reC.verY t the decti.n 

f 	the peri.d indicated ab.ve. The re1ief/e1iefS as 

M . 

siught f or by the applicant cann.t be c.nsidered in 

this O.A. becauseit is out if  pleadirS With the 
absve •bservation and direction, this .. • thus, stands 
disped if. Parties to bear their •w ctS. 

( L.a.. K. 	saiA) 	( B. N.S ingh Nee lam )/VC 


